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MOST RESPECTFULLY SUBMITTED: 

1. Respondent No.12 M/s Paranjape 
Schemes (Construction) Ltd. - Project 
proponent (PP) submitted an application for the 

corrigendum (correction) in the  EC dated 

20/09/2019.  

2. Application to SEIAA Maharashtra was for 

the difference of the 12,313 m2 in the ‘total covered 

built-up construction area’ on-site as per the earlier 

EC. This error happened on 30/07/2018 at the time 

of the application for the expansion in the existing 

Environmental Clearance. To clarify this issue, PP 

has already submitted the parking and other non-

FSI area details to SEIAA. After this submission, 

SEAC-3 appraised and recommended the project on 

10/01/2023 in its 161st meeting. Subsequently, 

SEIAA also took note of the submission made by 

the PP and the recommendation made by SEAC-3. 

3. SEIAA Maharashtra granted the 

corrigendum as sought in the application of the PP 

in its 257th meeting dated 10/03/2023.  

4. Parallelly as a part of the procedure of EC 

expansion, PP has submitted a separate request to 

MOEFCC RO Nagpur for the Certified Compliance 

Report (CCR) and a visit related to it. Accordingly, 

Scientist -‘E’ of MOEFCC RO Nagpur visited the site 

on 09/02/2023 and submitted his report on 
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20/03/2023. After consideration of this report and 

the certified compliance by MOEFCC RO Nagpur 

office, SEIAA granted the corrigendum. 

5. MOEFCC, SEAC-3 and SEIAA have 

checked each and every document and fact of the 

case. Neither MOEFCC RO Nagpur in his report nor 

SEAC or SEIAA in its appraisal process/MOM has 

mentioned that there is any kind of damage caused 

to the Environment due to this error of area 

mentioned.  

6. The correction was sought in the figures 

mentioned in the EC and the area shown, 

appraised, deliberated, granted in the first EC of 

25/06/2007 itself and completed in the year 2009. 

7. PP has enclosed the Certified Compliance 

Report by MoEFCC EC [Ax. A]  and the EC 

(Corrigendum) [Ax. B] . 

8. Furthermore, PP has also filed an appeal 

in the Supreme Court against the order dated 

23/02/2023 of the National Green Tribunal, 

Western Zone Bench, Pune. 

 

Thane, 21 April 2023 

Advocate for Respondent No. 12 
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F. No. EC- 1994/RON/2023-NGP I I I 3 3 3 Dated: 20.03.2023

To

IWs. Paranjape Schemes (Construction) Limited.
PSC House, CTS lll+llll2, Anand Colony
OffPrabhat Road, Dr. Ketkar Marg
Erandawane, Pune 41 1004.

Subject: Residential & Commercial project 'Magnolia' at S.No. 13612 at Village Baner -

Pashan Link Road, Baner, Taluka Haveli, District Pune, Maharashtra by M/s.
Paranjape Schemes (Construction) Limited. -Issue of Certified Compliance
Report- Reg.

Sir,

This has reference to your request for the issue of CCR for the above project. In this
regard, the above said project was inspected by this office. After the site visit and review of
additional documents submitted, the implementation of environmental safeguards status in the

project is prepared. Copy of the Inspection report is enclosed. PP should ensure the

compliance on the observations made in the report.

This issues with the approval of Competent Authority.

Yours faithfully

Scientist-E

Encl: As above

Copy to:

1. Member Secretary- SEIAA Environment & Climate Change Department, Room No. 217,

2nd fl oor Mantralaya, Mumbai-4 OOO32.

Ax.A

T.C
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GOVERNMENT OF INDIA
Ministry of Environment, Forest and Climate Change

Integrated Regional Office, Nagpur

INSPECTION REPORT

F. No. EC- 1994/RON/2022-NGP

1. Name of the project and location

2. Address for Correspondence

3. Clearance letter No.& Date

4. Date of site visit

Date of previous visit(s) &
observation if any

Residential & Commercial project 'Magnolia' at

S.No. 13612 at Village Baner - Pashan Link Road,

Baner, Taluka Haveli, District Pune, Maharashtra

by M/s. Paranjape Schemes (Construction)
Limited.

Name: Apoorv Ranade

Designation: Environment Manager

Address: Paranjape Schemes (Construction)

Limited, PSC House, CTS lll+llll2, Anand
Colony, Off Prabhat Road, Dr. Ketkar M*g,
Erandawane, Pune 41 1 004.

1't EC letter No. 2|-67012006-14.III dated

25.06.2007

2"d EC letter No. SEIAA-EC-0000002017 dated

20.09.20t9.

The project was inspected on 09.02.2023 During
the visit, Shd. Apoorv Ranade, Environment
Manager were present.

l't EC was granted by MOEF on 25.06.2007 for
construction of 4 residential buildings with
parking & clubhouse in plot area of 17,400 sqm

with total built up area of 22,592.86 sqm (FSI).

The said construction was completed and

completion certificates granted on 09.09.2009,

05.1 1.2009 and 17 .12.2009 respectively.

2"d EC was granted by SEIAA on 20.09.2019 for
construction of I additional commercial building
(F) for total BUA 36,756 sqm (25,064 sqm FSI &
11,692 sqm Non FSI)

5

6 One-page brief summary of the
project - along with project details,

date of commencement of
construction activities, present status

etc,

The total project consists of 4 Existing Residential

5
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7. Consent from MPCB

Details on sanitation facilities
provided at labour camp, if provided
within the site,-

1. Sewage treatment and disposal,

Buildings with parking & clubhouse, constructed

and handed over to society as per l't EC, and one

ongoing commercial building as per 2'd EC is
currently under construction. Construction
activity commenced in May 2020. The project is

under construction phase, About 80% of work
have been completed.

PP has obtained CTE vide number- Format

1.O/BO/JD (WpC) NAN-0674221 CETCC-

1912000907 dated 17.12.2019 which is valid till
16.12.2024. Copy of the consent order is enclosed

at Annexure-I.

Adequate drinking water and temporary sanitation
facilities are provided.

The waste generated from the labour is collected

and handed over to Pune Municipal Corporation.

8

9. Water usage, source and quantity

Permission to draw ground water if According to the PP, there are no bore wells and

any shall be obtained from the PP is meeting the water for construction through
competent Authority prior to water tankers.

construction /operation of the project

I t.

l0

2. Solid waste collection
disposal

Water conservations measures-

Water demand during construction

should be reduced by use of pre-

mixed concrete, curing agents and

other best practices referred

Dual plumbing line for separation of
gray and black water, Low flow

and Provisions have been made for the solid waste

generated to be properly collected and segregated.

Wet garbage will be treated in OWC provided

onsite and Dry/inert solid waste will be handed

over to SWACH.
The water requirement for the construction activity
is about 10 KLD and it is met through tanker water

Supply.

PP has obtained Water NOC dated 10.06.2019

from Pune Municipal Corporation for the

operation phase. Copy of the permission is

submitted.

Water demand during construction is reduced by
use of pre-mixed concrete, curing agents and other

best practices.

PP has provided separate lines for storm water

and sewage water, as well as separate water

2
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12.

13

t4

15

Fixtures for showers, toilet flushing
and drinking.

Recycling of treated sewage

Energy conservation as per Energy

Conservation Building Code

Usage of Fly ash in the construction

Topsoil management.

Details of DG set I numbers and

Capacityl

16. Pollution abatement measures:

Vehicular pollution

Dust control

Noise Control

t7. Latest Monitoring reports on
Ambient air, Soil, Ground water,

Noise, DG set etc,.

supply lines for fresh water and treated water

from STP. PP has also provided low flow fixtures
in toilets.

The sewage treatment plant of 35 KLD is

provided for the treatment of sewage expected

from Operation Phase. The treated sewage is

proposed to be reused for flushing, gardening etc,.

PP informed that project is designed as per ECBC

norrns and following energy conservation

measures will be implemented:

LED Lighting

Occupancy Sensors & controls

Solar PV

Reported that excavated soil is used for backfilling
and leveling of the plot and remaining shall be

used within site for landscaping.

I x 62.5KVA DG set is used for construction

phase and 1 x 500KVA DG set is installed at site

for operation phase. The height of the DG set is

installed as per the Central Pollution Control
Board (CPCB).

PP informed that vehicles with PUC only are hired
for bringing construction material to the site. Copy

of the PUC certificates verified during the

inspection.

PP informed that water sprinkling is being carried

out to suppression ofdust.

PP informed that construction activity is restricted

to day time only, tall barricades have been

provided on all sides, DG is provided with
acoustic enclosure.

The environmental monitoring is regularly carried

out for various parameters by approved MOEFCC
lab and copy of the latest monitoring reports are

enclosed at Annexure -II.
Ground water quality not monitored within the site

as there is no bore well. Groundwater from
surrounding area is monitored to ensure there is no

3
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l8

19.

Construction Spoils, muck, including
bituminous material and other
hazardous materials management

Amount earmarked

Environmental Management

20. Green Belt

21. CER/EMP

Details of Environment Management

Cell

Submission of six monthly reports on

the status of compliance

Submission of the environmental

statement

contamination.

All construction waste gets collected and

segregated properly. Most of that is reused for the
construction activity.

There is no bituminous waste.
Used oil would be generated from the site, will be

disposed through Authorized vendor of MPCB.

for PP informed that Rs 74 Lakhs has been allocated
for EMP and assured that the same will be utilised
only for EMP.

PP has submitted green belt development plan.

According to Plan, proposed to carry out
plantation in an area of 146l sqm., 184 trees have

been planted previously in residential portion
whereas 9 additional trees are to be planted near

commercial building. PP should ensure
plantation as per the green belt devplopment
plan submitted.

PP informed that according to the OM dated

25.02.2021 of the Ministry, the building projects
to carry out all activities proposed under EMP as

well any additional activities that may either be

committed by them or prescribed by SEAC.
Accordingly, Rs l3lakhs lyear has been

earmarked for EMP during construction phase for
EMP activities as STP, OWC, Rain water
harvesting, plantation etc,.

Details of Environment Management Cell viz.
Organizaiton chart, Qualification & salary of
personnel provided by PP.

PP has submitted six-monthly report.

PP has submitted the copy of the Statement.

22

23

24

25 Uploading of the EC, compliance
report, Environmental statement on
the Company Website

PP has uploaded copy of EC, compliance report,
Environmental statement on the Company
Website
at-

4
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26.

httos://www.oscl. iyt/pro-psclin/wp-
c o nt ent/up I o ads / 2 0 2 0/0 7 / Maqno I i a- EC -C o mpl i anc e

report.pdf

Advertisement about the grant of EC Not complied
PP has not submitted the copy of advertisement

Details of areas like Forest, Eco- There is no forest area near to the project site.

Sensitive Zone, wildlife sanctuary

etc. and the distance from the project

27

28.

29

30.

Details of Show Cause Notice/
direction issued, if any by the State

PCB and details of remedial action

takerVproposed.

Details of Show Cause Notice/
direction issued, if any from the

Department of Mines and Geology
and details of remedial action

taken/proposed.

Details of pending Court Cases (If
any)

NIL

NIL

Original Application No. 3812020(WZ) in
National Green Tribunal (Pune Bench).
Applicant has alleged that the Respondent no.l2
(Project Proponent Paranjape Schemes

(Construction) Ltd) has violated EC dated

25.06.2007 which was granted for built-up area

22,593 S9.ffi.,

Applicant has further alleged that the additional
BUA over and above the 22,593 sq.m. has been

granted with post facto EC by respondent no.45

(SEIAA Maharashtra) vide letter dated

20.09.2019.

PP informed that the first EC dated 25.06.2007

was granted for the entire project but the builtup
area mentioned on the EC letter is on the basis of
'FSI area' as per the prevailing practice. As per

PP, the FSI area constructed in the project was

21003 sq.m. only, which was within the

permissible area of 22,593 sq.m. as per EC. PP has

completed the construction of the said scope of the
project within the validity period of the said EC

5
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and also obtained Occupancy Certif,rcate from
Municipal Corporation as well as Consent to
Operate from MPCB. There was no change in the
scope of the project beyond the limits prescribed

in the said EC i.e., 4 Residential Buildings with
22592.86 sq.m 'FSI' Area. PP stated that the
clarification regarding FSI area & built-up area

was given by the MOEF vide the Notification
04.04.2011, the said project was already
completed and granted with Occupancy
Certificate, Consent to Operate before the said

notification was issued.

Further, PP informed that in the year 2019, due to
recent revision of PMC Development Control
rules, additional FSI was allotted by the municipal
corporation. Therefore, PP proposed an additional
commercial building in the project and obtained
EC dated 20.09.2019 for the additional building
only, which is still under construction as per the
said EC.

Matter was heard by NGT on 12.01.2023.
Advocate for respondent no.12 (PP) pressed that
the issue of limitation is to be decided as a
preliminary issue. Adv for Respondent no.4 & 5

(SEAC & SEIAA) as well as Original Applicant
seeked additional time for submission.
Accordingly, additional time was granted.

Matter was then heard on 23.02.2023 on the
preliminary issue of Limitation only. Matter is
now listed for next hearing on24.04.2023.

Copy of the NGT order is placed as Annexure.
III

31. Proposal PP has submitted a proposal for Corrigendum of
EC for correction of BUA mentioned on the EC
letter dated 20.09.2019. Hence, PP requested for
CCR.

Conclusion: After the site visit and review of additional documents submitted, the
implementation of environmental safeguards status in the project is prepared.

6
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Following Non-compliance observed during site visit.

Condition no. (26)

PP has not submitted the copy of advertisement

Court case: Original Application No. 38/2020(WZ) in National Green Tribunal (Pune

Bench). Matter was heard on23.02.2023 on the preliminary issue of Limitation only. Matter
is now listed for next hearing on24.04.2023.

PP should ensure the implementation of Green belt development plan and CSR/CER/EMP
activities 30oh funds should be earmarked for Water Consenation and Seedling
plantation/distribution related works.

Fig: Google Imagery Fig: Construction at the site

Gugloth)
Scientist'E'

7
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MAHARASHTRA
Phone : Z401A437D4A2ATA1

t24037124t2413s273
24044532n4024068
n4023510
Jdwater @mpcb.gov.in

Sub:

Ref:

2. The proposed capital inveEtment of the
(As per undertaking submitted by

The Consent to with
Project named as
Llnk Road, Vill: Pashan Tal:
construdion built up area 36,
Commencement Certiiicate

Air

Frx :

Email :

VisftAt :

POLL
Anaaa,ut-a

Seclion 25 of
Air (Prevention &

and Other Wastes
the following terms

lnfrastructure /Orange/LSl
Consent order No: F]ormatl

To,

!t: "tryg1oila" by paraniape Schemes Ltd,
9:.I:. 7gOtZ, Baner past an iinf, noai,
Vlll: Pashan Tal: Haveli, DIgt: il;;:--

'o/Bo/JD wpcvuAN -o6,4zztcE/cc- 
r ,rroorrrof 

trLl2als ,l

to

1. Consent to Establish is granted for a period up towhichever is earlier.

order:

of the project or of 5 years

a

75 Cr.

construction of Residential & Commerciel l
$chemes Ltd, S. No. tg6t1, Baner PashanPune, for total plot area of 12,400.00 Sqm and total

utilities and services as per Construction

for air

offor

Ibe ec
to

2.

Schedule -t
As per

recycled
should be

and remaining
discharged in

be reused &

As Per

Sr.
No Number Of

Stack .

Capacity
source
Desc ription of stackT

S tandards to be
achieved

UAN 0671?2 , of6

4.

'lA

nlt
Lrd

12
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!.1'.,

6. Condltlons under $olid Waste 20t6:

6. conditions under Hazardous and CIher wastes (M & TM) Rules, 2016 for
disposalof hazardous waste; NlL.

7. The Board reserves the right to review, amend, suspend, revoke etc. this same
should be binding on the industry,

8. This consent should not be construed as exemsion from obtaining
from any other Govemment authorities.

i, Project Proponent shall comply the Construction and Rules,
2016 which is notified by Ministry of Environment, Forest dtd.29/03/2016.

f0. Project Proponent shall submit an affidavit in format within '15 days
regarding the compliance of condltions of EC/CRZ CtoE.

11. Project Proponent shall install online monitoring
of STP. 'b

BOD, TSS and flour at the outlet

f2. Project Proponent shall provide Organic wtth composting facitity or Biogas
digester with composting facility.

13. The applicant should comply with stipulated in Environmental Clearance
Obtained from SEIAA, Government of Maharashtra, dt.Z)/09/201 I
for total plot area 17,00.00 Sqm BUA 36,756.00 Sqm.

For and on of the
Gontrol Boardtaharashtra

(E. rAsl

fee

Regional Officer, MPCB, Pune and Sub-,Regional Officer, MPCB, Pune-ll .. They are
directed to engure the compliance of the consent conditions.
Chief Accounts Officer, MPCB, Mumbai.
CCICAC desk- for record & website updating purposes.

1

and

L

Received

Copy to:
1

2
3

Sr
no.

Type Of Waste Quantity & UOil Treatsnerit Dispoeal
Wet garbage 39.00 Kg/Day Organics waste

Converter with
composting facility
/ Biogas digester
with compostirg
facility

Used as Manure

Dry garbage 116,0 KS/Day Segregate andnanO-
overto Local Body for

2

3. STP sludge 03.0 Kglday STP Used as manure

50,000/- N1 14190808285838 24tUnUg HDFC Bank
Date Drawn OnSr. No. Amount (Rs.)

Mfs Lrd UAN 067{22 2 ofe

Transaction . No.
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,1) 
*Lf:,,H#fiTXJ,j|iiSilt:rlffirpposed to instarror sewase rreatment prants (srp)

B! The Applicant shall operate the 
"tr!-rgnl 

keatment prant (srp) to treat the sewage so as tbachieve the following'stanoaios liescrioeo b, ih; 
-B;; 

or under Ep Act, 1986 and Rutesmade there under from time to tirire, wnicnerJrl"itrirg.nt.

ScheduleJ

c)

DI

The Board reserves its rights to review plans,
for the treatment of watenuorks for the
sswage or trade effiuent or in connection withApplicant shoutd obtain prior consent of
any treatment and disposalsystem or and

of obtaining occupation

other data relating to plant setut::
& the system for the diaposal ofof any consent conditions. The

steps to establish the unit or establish
or addition thereto

system as the conditions

as toilet flushing
be discharged iir

2)

3) The Appticant shafi
Pollution) Act, 1974
contained in the said

4)

control system or its parts after expiry oiensure the compliance of stanoardi lnjas to

the

shall provide Specific Water Pollution control

provisions of the Water (prevention & Control ofby instafiing water meters 
"no 

oiii"r. frovisions as

iof EP 1986 and rule made there under from time to time.

No
Board

in mg/l , exceptfor
1 days )

Solids

Sr.
no.

consumed

1 Dol

consumption
ua

35.00

Ut by Schcmer Ltd UAN 067{22
Paso 3 of 6.

t

its Iffe as
ensure

oafety of the operation
by
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Schsdule-ll

T"rmg & conditions for comolianc" of Air poltution controlt

1. ls_per your app_lication, you have proposed to install the Air poilution contsol
(APC)sysEm and also proposed to crect following stack'(e) and to obeerve the
followlng fuel pattern-

* Above roof sf the building in whlch it ie lnstalled.

2. The applicant should operate and maintain above mentioned air
eystem, so as to achieve the level of pollutants to the folloring

3. The Applicant should obtain necessary prior permission additional control
equipment with necessary specifications and operation
alteration well before its life come to an end or erection
The Board reserves its rights to vary all or any of
technological improvement or otheruise such

or replacement
control equipment.

the consent, if due to any
the of any control

I DG Set
(s00 ro/A)

Acoustic
enclosure 4.47 Diesel LIUHr

Sr.
No

Stack
Attached To

APC
System

Height
in Mtrs

Type Of Quantity UOM So/o SOz
Fuel

Particulate matter Not to exceed

iUs Schemes 6

7A

equipment, other in whole or in part is

;t'"\'

',gf "r, s
., ,,. $ tL--::1. -.

ai '. . "r"rt

?' -,. o

.,''1,.' " 
n'

" " 1r" '":ufL
-a \. rtt
g .*" *a

1* ,,'3a i -iI
'i t +iB

--4, \"a f \, r"..
, r*, i 11

l$r.- q. rt" r{,'
'rliFb,li. \
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Sr.
No.

Consent
(C to E/OIR)

Amt of BG
lmposed

Submissio
n Period

Purpose of BG Compliance
Period

1 Conoent to
EstabliEh

Rs. 1Olakh 15 Days
of EC

Towards
Compliance
and consent
conditions.

Up to
Commissioning
of the project

ll

Up to
Commisdior.
ng of the

t}l

.i ,

It

I

rf

'll.tt,

I

Sqhedule-lll
Details of Bank Guarentees

I

I
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Schedule-lV
General Conditions

The following general conditions shall apply as per the type of the industry.
1) The applicant shall provide facility for collection of samples of sewage effu6nts, air emissions

and hazardous waste to the Board staff at the terminal or designated points and shall pay to the
Board for the services rendered in this behalf.

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (p&Cp) Acf,19gl and
e_nvironmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
(Managemenl) Rules, 2016.

3) Drainage system shall be provided for collection of sewage effluents. Terminal menholee shall
be provided at the end of the collection system with anangement for flow. No
sewage shall be admitted in the pipes/sewers downstream of the terminal sewage
shallfind its way other than in designed and provided collectaon system.

4) Vehicles hired for bringing construc{ion material to the site should be in and^
should conform to applicable air and noise emission standards and only 1

during non-peak hours.
5) Conditions for D.G. $et

a) Noise from the D.G. Set should be controlled by providing enclocure or by
treating the room acoustically.

b) lndustry should provide acoustic enclosure for control acoustic enclosure/
acoustic treatment of the room should be
for meeting the ambient noise standards.

25 dB (A) inser{ion loss or
side. A suitahle exhaust

mufflerwith insertion loss of 25 dB (A) shallalso . The measurement of insertion
loss will be done at different points at 0.8 acoustic enclosure/room and then
average.

c) The industry shall take adequate for control of noise levels from its own
sources within the premises in less than 55 dB(A) during day time and
45 dB(A) during the night time. between 6 a.m. to 10 p.m and night
time is reckoned between 10 p.m

d) lndustry should make noise level due to DG set, outside industial
by proper sittirg and controlmeaeures.premises, within ambient

e) lnstallation of DG Set m in compliance with recommendations of DG Set
manufacturer.

0 A proper routine maintenance procedure for DG set shouH be set and
followed in the DG manufacturerwhich would help to prevent noise levols
of DG set from ng with use.

only in ease of power failure.
not cause any nuisance in the sunounding area due to operation of

i) The comply with the notification of MOEF dated fi.A5.Z0AZ regardirg noise
sets run with diesel.

s) D.G.
h) The

D.G.

6)

7)

8)
e)

- The applicant shall provide onsite
shall with Solid Waste Management Rules,
Affidavit u
of the

ndertaking in respect of no change in the status of
consent conditions the draft can be downloaded from

municipal solid waste processing system &
2016 & E-Waste (M) Rules, 2016.

consent conditione and compliance
the officialweb site of the MPCB.

The treated sewage shall be disinfected using suitable disinfection method
The firm shall submit to this ofiice, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per the I

provision of rule 14 of the Environmental (Protection) Second Amended rule 1992

10) The applicant shall obtain Consent to Operate from
Contnol Board before commissionlng of the project

Pollution

)Schemes Ltd UAN 0G7'f22 iofE

for

I
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Mahabal Enviro Ensineers Pvt. Ltd.
Engineel Consultant, Environmental Monitoring Lahoratory & Contractor

Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km from Nagpur Clty,
Opp. Pafel Petrol Pump, Chhindwara Road, Koradi, Dist,Nagpur-441111

Phone :, 9L-7 L2-26L2762, 2612212, Ceil:9325279040
Ema il : rna haba l.na gpu r@o ma I l.cgm. mahabal.lahofatorv@gmail.com
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Note:
The result li*ed refers only to the tested sample(s) and applicable parameter(s).
Thls ruport is not to be reprcduced except |n full, wlthout written alproval of ili taUoratory. ffi
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Report t{o. : ME- NG1440 1-22 1004- SA-MANGNOLIA-PUN E Date: 04.10.2022
Order ReferenceName and addrees

of Cuetomer
"Mangnolia", by Paranjape $chemes
Ltd,
S. No. 13612, Baner Pashan Link Road,
Vill: Pashan Tal; Dist: Pune.

Verbal discussion

Sample
Descriptlon/lfypG

Stack Emission
Monltoring

Sample Collected
by Laboratory

Sampling
Location

D. G. Set
62,5 kVA

Sample
Quantlty/Packlng

Thimble:1X 1 No.
SOz:3OmL X 1 No. PVC Can
NOx:25mL XlNo. PVC Bottle

Date of Sampllng 24.49.2022 Date of Receipt of
Sample 26.09.2A22

Sampllng
Procedure As Per Method Reference

Date of Start of Datc of Completlon of?7.49.?022 29.A9.2022

Dlrcipline: Chemical Testlng; Prodsct Group: Atmospheric Poltutlo!! (S!1ck Emlssion)
Stack Detaile
Stack ldenlity D. G. Set 52.5 kVA
Stack attached to D. G. Set
Material of ccnstructlon M. S.
Stack height above ground level (Meter) 1.5
Stack diq!!]eter (Meter) 0.10
Stack shape at lop Round
Type of fuel Diesel
Fuel Consumption (Vh)

Parametcr Unlt Result Method Reference
Flue gas Temperature og 102 IS 11255 (Part 3):2008; RA 2018
Flue gas Velocity m/s 5.84 IS 11255 (Part 3):2008; RA 2018

_&B!Sas quantity Nm3/h L29 IS 11255 (Part 3):2008; RA 2018
Particulate Matter (PM) mg/Nmg 33 IS 11255 (Paft l):1985; RA 2019
Sulphur Dioxide (SO2) mg/Nm3 24 I5 11255 (Part ?):1985; RA 2019
Oxides of Nitrogen (NO;) m9/Nm3 160 IS 11255 (Part 7): 2005; RA 2017
Remarkr:

1,

@

Plot llo. F-7, Road l{o. 21, UIDC lrltagle Estate, Thane lfilest - 400604. Maharashtra
(Tum opp Toyata show Room 600 m from Hotel Rukhmioi Palace. Next to Ashicla Electrical. Near I ii sawant Br:s Stop)
Phone; 2581 0658/3 139/ 166s/ $r54 Fcx: * $1-tz-2sgm543 thane@mahabcl,com
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0 Mahabal Enviro Engineers Pvt. Ltd.
Engi neer, cansultant, Envi rrnmental Mon itori n g Laboratory &. contractor

Plot Nos. 13,14,17,18, Grampanchayat Bokha'ra, I km from Nagpur City,
Opp. Patel Petrol Pump. Chhindwara Road, Koradi, Dist.Nagpur-44LlLt

Phons t 97-7 l2-26L2162, 261221.2, Cell :9326279040
E ma i I ! m a h a b a l. nao p u r@ g ma.il,.eorn. rn"ahahql. la.boratorvQgm.Qjkgqm

Test
Report No. : M E-NG 14401N-22 1004- SA-MANGNOLIA- PUNE Date:04.10.2022

0rder ReferenceName and address
of Customer

"Mangnolia", by ParanJape Schemes
Ltd,
S. No. 13612, Baner Pashan Link Road,
Vill: Pashan Tal: Haveli, Dist: Pune.

Verbal discussion

Sample
Dmcription/Type

Stack Emission
Monitoring Sample Collected by Laboratory

Sampllng
Locatlon

D. G. Set
62.5 kVA

$ample
Quantlty/Packing SOz:30mL X 1 No. PVC Can

Date of Sampling 24,A9.2022 Date of Recelpt of
Elqtpls 26,09.2022

Sampling
Procedure As Per Method Reference

Date of Start of 27.09.2022 29.O9.2A22

PollutionProduct

Date of Completion
of Ana

Stack Details
ine: Chemlcal

Stack Identity D. G. Set 62,5 kVA
Stack to D, G. Set
Material of construction M. S.
Stack ht above ground level (Meter) 1.5
!$qk diameter (Meter) 0.10
1!!ack shape at top Round
Type of fuel Diesel
Fuel Co4qumption (1"/h)

Parameter Unit Result Method Reference

Sutphur Dioxide ($Oa) kg/day 0.074 IS 11255 (Part 2):1985; RA 2019

Remarks:

.(l
,4"

6

rn*
"b,

'$ffi* ENGII{EERS PW, LTD.

TECHNICAL MANAGER

1. The result listed refers only to the tested sample(s) and applicable parameter(s),
2, This report is not to be reproduced except in full, without written approval of [hi taboratory.

ffi
e!sr*

Page lof I
QFTSALEt()4itssue No 0i Dt 05.12.2019,Amd AA tu A0

Plotflo' F 7r-Road lYo,'-2lr_l.lIDC Wagle Ertate, Thsne trUast * {0060{, Ir{aharnrhtra
{turn Opp loyota Show ft*otr 600 $ from ltotel Rukhmini Fa}ece. ilext ts A$hidr ElectriEal, trear I li Sawanfius stcpl
Fhone: 258e 065813139/1563/3154 Fex*s1-rl-zr8z3r4t ttrane&matriiist.coni

Note:

,J* !
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Mahabal Enviro Engineers Pvt. Ltd.
Enginee6 Consultant, Environmental Monitorino Laboratorv &

Plot Nos. t3,14,17,18, Grampanchayat Bokhara, 8 km-from Nagpur City
Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dlst.Nagpur-441111

Phone | 91-7 lZ-76t2L62, 2612212, Cell:9326279040
E ma I !: ma ha ba l. naopur@ o m a i l, com. mahabal.laboratorv@ornail.com

Test
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FOR MAHABAL ENVIRO ENGINEERS PW

\h'gP-
Ha*sh Mendhi
TECTINICAL MANAGER

. LTD. trh*Etffi
Note:
1. The result listed refers only to the tested sbmpla(s) and xpplicable parameter(s).
2. This report is not to be reprocluced except ln full, yvithout li*tten aiprovat of tni tanoratory.

eF/sA LE/*s/ts&E No.,J, Dt.05. I 2.20 r r, :#;/, {.i

flot l{oaF*7, Road Ho- 21,-lrlIDC tlYagle Estate, Thcre llsest - *00604, t{aharashtra
{Turn opp Isyota SIo}, Rooft 600 m From Hotel Rukhminl Palace. Next ls Ashida Electrical. Near J ti Sawant Bu5 Stop)Phonc: 2582 065813 139/ I 663/ 3 154 Fnx *9 1*2f-zsgris*I thaneomatrrGl.corn

ffi

Report N o. : M E- NG t4402-221004- SA- MAGN O - PU N E Date: 04.10.2022

Name and
Address of
Customer

"Mangnolla", by Paraniape Schemes Ltd,
5. No. 136/2, Baner Pashan Link Road,
Vill: Pashan Tal: Haveli, Dist: Pune.

Order Reference

Telephonic Discussion

Sample
DcscrlptionlType Noise Level Monitoring

Date of Sampling ?4,O9.2022

Sampling
IS 9875:1981

Diecipllnel Chemical Testlng; Product Group: Atmospherlc pollution
(Sourco Noi$_Fxcluding Vlbratlons)

Result
Sr.
No Location Unit Inslde Outside Insertion

loss

Limit a$ per EPA Rule
1986

1
D G Set (180
KVA) dB(A) 93.6 58.3 25.3

2
D G $et (62.5
rryA) dB(A) 91.8 65.5 2s',.3

1.) For rated capacity more
than 1000 KVA, insertion
loss of Min. 25dB(A) or
meeting the ambient noise
standards whlchever is on
the higher side at different
polnts at 0.5 m from the
acoustic enclosure and
averaged.

2) For rated capacity up to
1000 KVA, manufactured
sn orafter the ls$anuary
2005, the maxirnum
permissible sound pressure
level shall be 75 dB(A) at I
metre from the enclosure
surface,

Rcmark:
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Mahabal Enviro Engineers Pvt. Ltd.
""@Enqineen Consultant, Environmental Monitorino Laboratorv & Co

Plot Nos. 13,14,17,18, Grampanchayat Eokhara, I km-from Nagp0r Cltr, - -

Opp. Patel Petrol Pump. Chhindwara Road, Kpradi. Dist.Nagpur-44l111
Phona : 91-712-26L2L62, 26L22t7, Cell:9326279040

Ema ll: m a ha ba l.n a o p u r@o mail. com, mahabal.lahsratorv@smail.com

Test rt TC rh'
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ENGINEERS PW. LTD.

TECHNICAL MANAGER

NoE:
1. The resutt listed refers only to the tested samph(s) and applicable parameter(s).
2. Thls report ls not to be reproduced except in full, without written approval of the laboratory

EITTtrffi

ffi
Page lof I

QFtSALEOSil*we No.03, D$5. I 2.2A, 9, Arrd.N,D1N

i:":
Plot l[o. f*?, Road I{o. 21, MIDC tltlagle Ertate, Thana Sle*t - *CO6O4, llahararhtra
iTurn Opp Tayota Show Eootn 600 m from Hotel Rukhmini palaae, ilext to Ashida Etectrtcal. t*lear J B Ssv{afit Bur Stop)
Phone: 2582 0658 I 3139 | L663/3f54 Faxr+91-22-I5823543 thane&mahabal.com

Report N o. : M E- N G L4399 *22t004- SA- MAGN O- PU N E Oate: O4.L0,2A?,2

Order Reference
Name and Address
of Cuetomer

"?.langnolia", by Parantape Schemes
Ltd,
S. No. 13612, Baner Pashan Link Road,
Vill: Pashan Tal: Haveli, Dist: Pune.

Telephonic Discussion

Sample
Dcscriptlon/Type Amblent Noise Level

Date of Sampling 24.O9.2A22

Sampllng Procedure IS 9876:1981

Discipllne: Chemlcal Testing; Product Gruup: Atmospheric Pollution (Ambient Noicc)

5r
No.

I Itear l{ain Gate

Location fime

43.7

53.2

Scund Level dB(A)
Fast

$ound Lovel dB(A)

53.2
Slow

08:05
22:00
08:20

08:35
22:10

54.6

2 Neer Building A

2 Hear Building B

THE NOISE POLLUTION (REGUIATION AND COi{TROL) RULES,2OO0

Limit in dB(A) welghted scale
Area Code

42.6
53.9

43.1

53.2

52,4
41.9

44.0

Category of Area
l7,ane

72:

Day Time
(6:00a.m. to 10:00 p.m.)

NightTime
(10:00 p.m. to 6:00 a.m.)

A Industrial Area 75 7A

B Commercial Area 55 55

c Residential Area 55 45

D Sllence Zone 50 40
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s Mahabnl Enviro Ensineers Fvt. [td.
Engtneeq C*nsultanl, Envircnmental Monituring Ln b*ratory & C*ntraetsr

Pls[ t$os. 13,X4,17,18, Grampanchayat Bokhara, I km from Nagpur City,
Qpp. Patel Petrol Pump. Chhindwara Road, Koradi, Dist.Nagpur-44l111

Phone t 9L-712-2612L62, 261"?212, Cell :9325279040
E ma i l : rn,q h a b a l . n qg p u r @ g m a i l, c o n,.f.nfl hA ba l. ta boratorv Qq maiLeqm

Test tc.?0,

ti-
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C}oooq\
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tqf
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ffi
Page laf?

ffis,{{,sr0}/r,rae Jt'o 0J or 05" t2.2At9,Amd(N Dt 00

FlotItE, F*7, $*rd I**," Ilo $tIF* lrlfngl* E*tate, Thane Wert * 40SCS{, ].lahsrarhtrs
tTurn Opp T*vota $how Ropm 60* rn fr*m llotel *uiEmi*i Pslnce, iJert to A$hda EJ*ctricoi" ttear I [i gav*anr Bus $t*p]
Phone: Z5E2 8658 t SLS} I t.663 | 3.lS4 Fax; +91-22-ZSeifs+3 thane@mahabat.com

Date: 04.10.202IReport lto. : M E- NG14351 -42 I 004-SA- MANGNOUA-PUN E

Order ReferenceName and
Addrece of
Customar

"Mangnolia", hy Faranjapa Schernes
Ltdf
S. No. L3612, Baner Pashan Link
Road,Vill: Pashan Tal: Haveli, Dist: Fune.

Telephonic Discussion

Sample
De*cription/Type Ground Water Sample Callccted by Laboratory

Sampllng
Loeatlon Surrounding Area Sample

Quantityl Packing

2L X 1 No. PVC Can
500mLX I No. PVC Can
250 mL X 1No. Sterilised
Glass Bottle

Detr af Sampllng 24.09.2022 Date of Receipt of
Samgle 25.09.202X

$ampllng
Procedure

IS:3025(Part I);1$87 RA 2019; IS 1622:1981 RA 2019;
ApHA 23.d Ed, 2017, 1060-8, 1-40; 9060 A,9-36

Data of Start of
Analyel*

Date of Completion
of Analysis 04.10.2022

Sr.
I{o. Farameter Unit R*sult Method Reference

Disciptinci Chemical Teetirg; Product Group: ll\later (Ground lfilater)

1 Colour Hazen
EQL

(LOQ:1) AFHA 23rd Ed. 2017, 2120-8, 2-6

2 Odour Agreeable IS 3025 (Part 5):1984, Reaffirmed
2018

3 Turbidi$ NTU 1.6 APHA 23'd Ed. 2017, 2130-8, 2-13

4 pH APHA 23'd Ed. 2017, 4500-H+-8, 4-
95

5 TptalDissolved $olids mg/L IS 3025 (Part 15):1984 Reaffirmed
zoLT, Ed.7,L(1999-12)

6 Total Hardness (es CaCOs) mg/L 385 APHA 23'd Ed. 2017, 2340-C, 2-49

7 Calcium (as Ca) m91l- 112 APHA 23d Ed. 2017, 3500-Ca-8, 3-
69

I Magnesium (as Mg) mg/L 25.8 APHA 23rd Ed. 2017,3500-Mg- 8,3-
86

9 Alkalinity Total {as CaCOa} mg/L 3$8 I5 3025 {Part 23):1986 RA 2019
Amds 1

10 Chloride (as Cl) mg/L 53.0 API|A Z3'd Ed. ?017, 4500-Cl-8, 4-75

11 Sulphate (as $0*) mg/L 38.0 AFHA 23'd Ed. 2017, 4500- SOr-E, 4-
199

12 Nitrate (as NOa) mg/L 45,4

ffi

\P\*-

25.S9,2022

7.5

606

APHA 23rd 8d.2OL7,4500-NO3, B, 4-
t27
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w Mahabal Enviro Engineers Pvt. Ltd.
*n$t* n*en Cpnsultant, Environment*l Monitaring Le h*ratory & Contractor

Continustlon $host

@
tc.raatI

lJ-
C\l(\I
(q
CD

oooost
(\l

o
!f
(J

Ifi

Unit RcsultSr.
l{o. Paramcter llcthod Refcrencc

13 Fluoride (aE F) mglL 0.513 Apua 23d Ed. 2017, 45oo-r, D, 4-90

L4 Cyanide {as CN} ,r.glL BQL
(LoQ:0.001)

*ptt* zld Ed. zot7,4so0-cN, c &.

E, 4-44 & 4-46

15
Anionic detergents as
MSAS mg/L BQL

(LOQ:0.U *pnr 23d Ec. eotz. s54o'c, g-ss

L7 Chromium Hexa {as Cr6*)

BQL
16 rng/L 0

BQLmg/L 7L

ln
Ed, 2017,z3dAPHA 3500- Cr-8,

49 5-50
Phenolic compopnds (as lpxR z3d Ed. ?012. s53o- B & c, s-

RpHt zgd Ed. zaLt,3ttz-8, 3-?s18 fi/hrcury (as Hg] mg/L BQL
(LOQ:0.0005)

mglL 0.257 IS 30U5 (Part 2) 201019 lron (as Fe)

BQt-
(LOO:0.01) IS 3025 (Part 2) 201920 Hlanganese {as Mn} mg/L

IS 3025 (Part 3) ?01921 Cadrnium (as Cd) mg/L BQI.
(LOQ:0.00?7)

mg/L 0.012 IS 3025 (Part 2) 201922 Copper (as Cu)

BQL
{lOQr0.008}

IS 3025 (Part 2) 201923 Lead (as Pb)

IS 3025 (Part 2) ?Sl9mg/L CI,06524 Zinc (as Zn)

mg/L EQL
(LOQ:0.007) rs 3075 (Paft 2) 2019?5 Arsenic (as As)

Discipllner Biological Tetlng; Product Group: Watar (Ground Water)

2.2 APHA 23',{ ed.2AL7,9221-8, 9-69TotalColiforms
MFN/

100rnL26

ApHA 238' 8d.2017,9231*8, E & G,
9-69,9-77,9-80E€oli f'{PN/

100mL Ahsent27

Rrmrrk : BQL: Below Quantificatlon Limit; LOQ; Limit of Quantification

ENGIT.IEERS PW. LTD.

TECH]TICAL IIAI{AGER
{Chemical Testing}

ffi
Gno
t Biol

UP INCHARGE
ogical Testing)

Note:
1, The result llsted refers only to the tested sample(s) and appltcable parameter(s).
2. This report ig not to be rcpruduced except in futl, without written approval of the laborabry. ffi

Page 2af2
QFEAL*frZlIssue No 03 Dt 05. l2.20l9"At td fi & M

PIot Ho, F-7, Read Ho. 21, HIDC lfilagte Eetate, Thane Wmt - 400604r !{aharashtra
(T*r* Opp Toyots $hrw Rssm 600 m from Hotel fi$khrniEf F*f*sr. $ext lo Ashtd; fl*cttlc0l, t*exr J B $swent 6us St$p]

Fho**r 2S$1 *SS*JS*3*/ 3$q3/3I$* fnxr **L**t**$StS$4S th*nr$:**h*hal'com

FOR MAflABfi- ENVIRO

trt},Ytr-
HJrish Mendhi Shit&l

f LOO:0.02)

mg/L
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Mahabal Hnvira Hngineers Pvt. Ltd.
Engineer, Ccnsultant, Environmenta[ Monitoring Laboratary &

Plot Nos. 13,14.17,18, Grampanchayat Bokhara, 8 km from Nagpur City,
Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dist.Nagpur-441111

Phone : 9 1-7 1 2' 26 L2162, 26L2212, Cell : 932 6279 040
Email : mahabal.naoour@g mail. com, mahabal,lahoratory@omail.com

Test

Contractor
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ffi
?age lof ?

QFfitLEfr)2/lsnte Na03 & A5.I2.AAII,ArrrdM Dt 00

Plot l{o. F-7, Road Nc. 21, UIDC l{tfugle fstate, Thaxe West - 40060{, Maharashtra
(Turn Opp Toyota Show Room 600 m from Hotel Rukhmini Palace^ Next to Ashida Electrical, Near I B Sawant Bus Stop)
Phoner 2582 0658 t 3L39 f t663/3154 Fax: +91-2t-25823543 thane@mahabal.com

Date: O4.fi.2022Report NO.: ME-NG14350-221 OO4.SA-MAI{GNOLIA. PUNE

Order Reference

Telephonic Discussion

Name and
Addrses of
Customer

"Mangnolia", by Paraniape Schemes
Ltd,
S. No, 136/2, Baner Pashan Link
Road,Vill: Pashan Tal: Haveli, Dist: Pune,

LaboratoryDrinklng Water Sample Collected bySample
Descrlption,/Type

Sample
Quantity/Packing

2L X 1 No. PVC Can
500mL X 1 No. PVC Can
250 mL X1 No. Sterilised
Glass Bottle

Project SiteSampling
Locatlon

25.09.202224.A9.2022 Eate of Receipt of
SampleDate of SamPllng

iS:3025(Part I):1987 RA 2019; IS 1622:1981 RA 2019;
APHA 23'd.Ed. 2CI77,1060-8, 1-40; 9O6O A, 9-36

Sampling
Procedure

04.10.202225.09.20?2 Date of Completion
of Analysls

Data of Start of
Analysls

Sr.
No

Parameter Unit Result Method Reference

Dlscipline: Chemical Testing: Product Grouf: Water (Drinking water) ...

1 Colour Hazen
BQL

(LOQ:1) APHA 23rd Ed. 2017, 2l2A-8,2-6

?. Odour Agreeable
I5 3025 (Part 5):1984, Reaffirmed
2018

3 Taste Agreeable
IS 3025 (Part 7 & 8):1984, Reaffirmed
2AL7

4 Turbidity NTU 0.2 APHA 23ld Ed. 2AL7,2130-8, 2-13

5 pH 7.9 APHA 23"d Ed. 2017, 4500-H+-8, 4-95

6 TotalDissolved $olids m9/L 58
IS 3025 (Part 16):1984 Reaffirmed
20L7, Ed.2.t(1999-12)

7 Total Hardness (as CaCOs) m9/L 44 APHA z3'd Ed. 2017, 2340-c, 2-48

I Calcium (as Ca) mg/L 12.8 APHA 23rd Ed. 2017, 3500-Ca-8, 3-69

I Magnesium (as Mg) ms/L 2.9 APHA 23/o Ed. 2017, 3500-Mg- B, 3-
86

10 Alkalinity Total (as CaCOa) mg/L 40 IS 3025 (Part 23):1986 RA 2019
Amds 1

11 Chloride (as Cl) mg/L 6.0 APHA 23'd ed.7At7,4500-Cl-8, 4-75

12 sulpilate (as s04) m9/L 2.6 APHA 23rd Ed. 2017, 4500- S0r*E, 4-
199

fw-
24
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& Mahabal Enviro Engineers Pvt, Ltd.
Snginee4 Consutta nt. Hnvironmenta I M on itoring Labo rat*ry & Contractor

Continua$on Shc*t

No.1435O Cont... lc.raa,

TL
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d.
3

'hwi#-' ENGINEERS FW. LTD.

TECHNICAL TTIANAGER
tChemical Testing)

AL
ShitalN. Lakhorkar

ffi
GROUP II{CHARGE
(Biological Testing)

Notei
1. The result llsted refurs only to the tested sample(s) and applicable pardmeter(s),
2. This report is not to be reprodud except ln full, without written approval of the laboratory. ffi

Page 2o{2
QF/SALH02/ls*e No $ fi A5.l2.2Al9,Andffi fr N

Plot Xo, F-7, Road lrt*. 21, ITIIDC W*gle fstate. ?frare West - 40O6C4, trlahar**htr*
(Tum Opp Toyota Show Rorm 600 rn frorn Hotel Rukhmini Palace. Next to A$hida Electrical. Near J I Sawant Bus $tep)
Fhone: 2582 0658 I 3139 I 16631 3 f 5{ Fax: +9 I -2I-X58135t13 thanr&mahaba Lcom

Sr
No.

Parameter Unit Result ltlethod Referenca

13 Nibate (as NOo) mg/L 0.88 APHA 23n Ed. 2017,4500-NO31 E 4-
131

t4 Fluodde (as F) ms/L 0.260 APHA 23rd Ed. 2017,4500-F, D, 4-gO

15 Cyanide (as CN) mg/L BQL
(LOQ:0.001)

APHA 23',r Ed.2OL7,4500-CN, C & E,
4-44 &4-46.

16
Anionic detergents as
MBAS mg/L BQL

(LOQ:0.1) APHA 23fd Ed. 2017, 5540-C, 5-55

t7 Phenolic compounds (as
c6H50H) mg/L BQL

(LOQ:0.001)
APHA 23'd Ed. 2017, 5530- B & C, 5*
49., 5-50

Resldues ln water (Trace metal Element)

18 Chromium Hexa (as Cf.) mg/L BQL
{LOQ:0.02)

APHA 23^, 8d.2OL7,3500- Cr-B, 3-71

19 Mercury (as Hg) mg/L BQL
(LoQ:0,0005) APHA 23nr Ed. 2017, 3112-8, 3-25

20 lron (as Fe) ms/L 0.340 IS 3025 (Part 2) 2019
2t Manganese (ae Mn) ms/L 0.032 IS 3025 (Part 2) 2019

22 Cadmium (as Cd) mglL BQL
{LOQ:0.0o27)

ls 3025 (Part 2) 2019

23 Copper (as Cu) mglL BQL
(LoQ:0.01) IS 3025 (Part 2) 2019

24 Lead (ar Pb) mg/L BQL
(LoQ:0.008) IS 3025 (Part 2) ?019

25 Zinc (as Zn) ms/L 0.082 IS 3025 (Part 2) 2019

26 Arsenh (as As) mg/L BQL
(LOQ:0.007) IS 3025 (Part 2) 2019

Dlcclpllnc: Biological Tarting; Product Group: Watcr (Drinking Water)

27 TotalCsliforms P.Al
100 mL

Absent I5 15185: 2016

28 E€oli P-A/
100 mL

Absent I5 15185: 2016

Remark : BQL: Below Quantification Limit; LOQ: Limit of Quantiflcation

@

,r*
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@ Mahabal Enviro Englneers Pvt. Ltd.
Engineer, Consultant, Hnvironmental M*nitnring Laboratory & Co

Plot Nos. t3,14,L7,L8, Grampanchayat Bokhara, I km from Nagpur City,
Opp. Patel Petrol Pump, Chhindwara Road, Koradl, Dlst.Nagpur-44l111

Phone : 9t-712-26lZL62t 26t2212, Cell:9326279040
Emal I : ma_haba l.na gpurl0 g ma il. ceE, mahabal.laboratory@gmall.com

Test IC.'rl'
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EOR MAHABAL ENVIRO

\tttY
HArish Mendhi ffi

ENGINEERS PW. LTD.

TEC}IHICAL MAHAGER

Note:
1. The result listed refers only to the tested sample(s) and applicable parameter(s),
2. Thls report ls not to be reproduced except in full, without written approval of $e taboratory.

EfiIiiEffi
EI€IfT

ffi
Page lof I

QF$ALEI03I Issue No A 3 A 05. I 2. 2 A I 9, And U A 0 L03. 2 0n
PIst Ho. f-7, Ro*d ilc. ?L, f.{IDC lfiIagle Estate, ?hane lffeet - {00604, I'laharpnhtra
{Turn Opp thyota.$how &oom 600 m from Hotel Rukhmini Palace. Next to Ashids tlertrical, Near } B sowont Bus Stsp}
Phsne: [$82 0fSBl3139/ 1663 | 3L54 Fax:tSt*]3*25S23543 thanesmohabal.com

Rcport Ho,: ME-NG 14398-?2 1 004- SA-MANGNOUA-PUN E Date: 04.10.2022
Order ReferenceName and

addrccs of
Customer

"Mangnolia", by Paranjape Schemes
Ltd,
S. No. t3612, Baner Pashan Link Road,
Vlll: PashanTal: Haveli, Dlst: Pune.

Verbal discussion

Samplc
Deccrlption/Type

Amblent Air
Quality Monitorlng Sample Collected by Laboratory

Sampling
Locatlon

.Near Building B
Sample
QuantitylPacking

PMss:Filter paperr 1 X 1 No.
PM2.5 :Filter paper:1 X 1 No.
SO2:30 mL X 2 No. PVC Bottle
NO2:30 mL X 2 No. PVC Bottle
CO: Bladder: 2L X 1 No.

Datc of
Sampllng 24.09,2022 Date of Receipt of

Sample 26.09.2022

Sampllng
Procedure As per Method reference

Date of Etart of
Analysie 27.09.24?.2 Date of Completion

of Analysle 30.09.2022

No.
Sr. Parameter Unit Result #NAAQM

Standard Method Reference

Discipline: Chemical T6tlng; Product Group: Atmospherlc Pollution (Ambient Air)
I hoursLocation Near Building B Duratlon of Survey

I
Sulphur Dioxide
(Soz) pglm3 9.0 80

CPCB Guidellnes for the Measurement of
Ambient Air Pollutants, Volume 1, 2012-
13, Page No.1-6

2
Nitrogen DioxidE
(Noz) vglms 11.4 80

CPCB Guidelines for the Measurement of
Ambient Alr Pollutants, Volume l,2OL2-
13, Paqe No.7-10

3

Particulate Matter
(size less than
10um) or PMro

pglml 4L
CPCB Guidelines for t}te Measurement of
Arnbient Air Pollutants, Volume l, Z0l2-
13, Page No,11-14

100

4
Particulate Matter
(size less than
2.5pm)or PM2.5

p9lm3 r5 60
CPCB Guidelines for the Measurement of
Ambient Air Pollutants, Volume l,2Ol2-
13, Page No.15-30

5
Garbon Monoxide
(co) mg/m3 0.96

CPCB Guidelines for the Measurement of
Ambient Air Pollutants Volume-Il, 2012-
13, Page No. 16-22, (NDIR method)

f,emarkc: TWA - Time Weighted Average, *- NAAQS specified as: 24 h. TWA in case of SOr, NO:, PMro, PM:.si t h
Standard in case of Carbon !,lonoxide

rO
..L

4
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Note:
1. The result listed refers only to the tested sample(s) and applicable parameter(s).
2. This report is not to be reproduced except ln full, without wrltten approval of the laboratory.

EII*rts
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ffi

lilYlRO EHGII'IEE*S PW. LT0.

TECHNICAL MANAGE

il*. 21, SdIlC

Pry taJt
QFiSALff03llx* No Ai b 0t.I2.2|t9,Ailddrl U Al.g3.$2A

F4*hdracktre

trate:04.10,2022
llame and
addrees of
Cuctomsr

"tlangnolia", by ParanJape SchemeE
Ltd,
S. No. L3612, Baner Pashan.Link Road,
Vill: Pashan Tal: Haveli, Dist: Pune.

Ordsr nefcrqlcr

Verbal discussion

Samplc
Descriptlon/TypG

Ambient Air
Quality Monitoring Sample Collected by Laboratory

Sampling
Location Near Building A Sample

QuantltylPacking

PMprFilter paper: 1 X 1 No.
FM2.5 :Filter paper:1 X 1 No.
SO2:30 mL X 2 No. PVC Bottle
NOz:30 mL X 2 No. PVC Bsttle
CO: Bladder: 2L X 1 No.

Date of
Sampllng 24.49.2022 Datc af ltac*ipt of

Sampls
$ampling
Procedure As per Method reference

Dat* of $tart of
*naly*la 27.49.2022 Date of Complatlon

of Analyris 30.09.202U

Sr,
ilo. F.ram€tir Unlt Rerult #HAAQM

Standard Hethod Reference

DladPllnel Chemicsl Testingi Prrduct Group: Atmoephetic Pollution (Ambient AIrl
Location Near Building A

I Sulphur Dioxide
(SOr) pglm3 8.1 80

CPCB Guidelines For the Measurement of
Amblent Air Pollutants, Volume \ ZAl2-
13, Page No.l-6

,) DicxideNitrogen
(NO2} pg/m3 10.8 80

CPCB Guidelines for the Measurement of
Ambient Air pollutants, Volume I, 2012-
13, Page No.7-10

3
Parthulate Matter
{sizn lese than
1Opm) or PMro

Pglrn3 37 1oCI
CPCB Guidelines for the Measurement of
Ambient Air Pollutants, Volume L 2AL2-
X3, Page No.11-14

4
Particulate ltdater
(size less than
2.5pm) or PMza

pg/ms 12 60
CPCB Guidelines for the Measurement of
Ambient Air Pollutants, Volume \ 2AL2-
13, Page No.15-30

5
Carbon Monoxide
{co)

mg/m3 0,73 4
for the Measurement of

2012-

RGmark* TWA - Time Weighted Averagen *- UneqS spec,nea
Standard in case of Carbon Flonoxide

as: 24 h. TlrrA ln ca$e of SOa, NOr, P}{ro, F],lz.r; f h.

60S ry':

Thane tife*t *
$tEn)

Mahabal Hnviro Hnsineers pvt. Ltd.
Engineeq C*nsult*nt, Snvir*nment*l lnI*nitoring Laborat*ry &

Plot Nos. 13,14,17,18, Grampanchayat Bokhara, I km from Nagpur CIty,
OpF. Fatel Petrol Pumpr Chhlndwara Road, Koradt, Dist.Nagpur-441Ill

Fhone I g1-71?-2612162, 26t2212t Cetl:9326129040
Ernail:

Test ,c.ra

Report No, : ME- NG t4397 -ZZl004- SA* MANGNOUA-PUN E

26.09.2022

Hrlration of Survev 8 houru
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Mahahal Enviro Engineers Pvt. Ltd.
Engineer, Consultant, Environmental Monttaring Laboratory &

Plot Nos. 13,14,17,18, Grampanchayat Bokhara, 8 km from Nagpur City,
Opp. Patel Petrol Pump, Chhindwara Road, Koradl, Dist.Nagpur-441111

Phone t 9t-7t2-26L2162, Z6LZZLZ, Cell :9326279040
E mail; mah a ba L n a g o u r@gma i l. com, mqfiA"h_Al, laboratory@gmait.com

Test ort rc'?.a,

lJ-(?
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(f)
(Y)

o
C)oo
s.tst
cors
(J
F*

I
d,
J

F9R MAHABAL El,lVlRO

\utips-
Hlrish Mendhi

E,tlGllrlEER$ PVf . LT0.

TEC}I N ICAL MAr{AG E R

Note:
1. The result listed refers
2. This report is not to be

-id;-,g-

ffi
EI€!'I

only to the tested sample(s) and applicable parameter(s),
reproduced except in full, without written approval of t-ni UOoratory. ffi

Page laf I
SFAA Lf/0 3llss ue N o 03 Dt 05. I 2. 2A I g,And U Dr 0 t.05. 201 A

flctlo. F-7, Rurd *t*.-?1,-F{ID* llttagle Ertdte, Th**e Y$e*t * 4S0S06, Ftrharashtra(Tum Opp Toyota Shot\t Rcom 600 nr frooi Hotei RukEmini Patace. Next ao arr,ii" fr"*"ical, Near J B $awant Bur stop)
Phsne: 2584 0658/3r39/f663t 3L$4 Fax:*91*I2-2SS2IS4I thane@mahabat.com

Report Ho.: ME- NG 14396:22 X004- SA-MANGNOUA- PUNE Datei O4.LA.2O22.

Order ReferenceItame and
addrecc of
Customer

"l'fangnolla", by ParanJape Schemes
Ltd,
S. No. 13612, Baner Pashan Unk Road,
Vill: Pashan Tal: Haveli, Dist: Pune.

Verbal discussion

Sample
Deccription/Type

Ambient Air
Quality Monitoring Sample Collected by Laboratory

Sampling
Locatlon Near Main Gate Sample

Quantlty/Packlng

PMle:Filter paper: 1 X 1 No.
PM2.5 :Filter paper:1 X I No.
SO2:30 mL X 2 No. PVC Bottle
N02;30 mL X 2 No. PVC Botfle
CO: Bladder: 2L X 1 No.

Dete of
Sampling ?4.o9.2022 Data of Receipt of

Sample 26.09.2A22

Sampllng
Procadsrc As per Method reference

Date of Start of
27.09.2A22 Date of Completion

of Analysis 30.09.2022

Sr.
No. Parameter Unit Result #NAAQM

Standard Itlethod Reference
Diaci pl i ne: Clrem ic?f Testins-i prod uct Groupl Atmospllf ic Pollution (Ambient Air)
Location Near Main Gate Duration of Survey I hours

I
Sulphur Dioxide
(SOr) pg/m3 7.5 80

CPCB Guidelines for the Measurement of
Ambient Air Pollutants, Volume \ 2At2-

Page No.1-6

2
Nikogen Dioxide
(No:) pglm3 10.1 80

CPCB Guidelines for the Measurement of
Ambient Air Pollutants, Volume l, ZOL?-
13, Page No.7-10

3

Particulate Matter
(size less than
10pm) or PMro

pg/m3 58 100
CPCB Guidelines for the Measurement of
Ambient Air Pollutants, Volume l,2OL2-
13, Page No.11-14

4
Particulate Matter
(size less than
2.5pm) or PMr.s

19/m3 22. 60
CPCB Guidelines for the Measurement of
Ambient Air Pollutants, Volume I, 2012-
13, Page No.15-30

5
Carbon Monoxide
(co) m9/m3 0.81 4

CPCB Guidelines for the Measurement of
Ambient Air Pollutants Volume-II, Z0L2-

6-22, (NDIR method)13, Page No. 1
Remarkr: TWA - Time Weighted Average, *-
Standard in case of Carbon Moiloxlde

as: 24 h. TWA in case of SO:, NOa, plilro, pH:.si t h.NAAQS specified

,r* at

,*
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c Mahahal Enviro Engineers Pvt. Ltd.
Eng i nee; consulta nt, Environmenta I lvlonitori n g La boratory & contractor

Plot Nos. 13,14,17,18, Grampanchayat Bokhara, I km from Nagpur City,
Opp. Patel Petrol Pump, Chhindwara Road, Koradi, Dtst.Nagpur-441111

Phone t 97-7 L?-2612162, 26tZZtZ, Celt:9326279040
E ma i I ; m q.hq b a l. n a g p u r@ c ma i l. cq m. mahah#l_,1_aj'oratory@ornail.com
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Page lot2
QF/*4ltutZ;tssae No Ai D 05.12-20ii9. And 00 b N

PIot Ho. F-7, Roed Flo, 21, i{IDe Wagle Ettute, Thanc lttlest - 40060/tr llohnrerhtra
(Turn Opp Toyota Show Rqom 600 m From flstel Rukhmini Palace. Next tq Ashida Sl€strical. Near J B $awant 8us Stop)
Phone: 2582 065S/3 139/ f 6631$f 5if Fax: +91-22-25823543 thene@mehahal,com

W

Repoft t{ o. : M E- N G i49A7 -22L0 1 3 - SA- MANG NOLIA- pU iV E Date: 13.10.2022

Order Referenceilame and
Address of
Customer

"tfangnolia", by Paranjape $chemes Ltd,
S. No. L3612, Baner Pashan Link Road,t/ill:
lqghqnTal: Haveli, Dist: Pune. As per verbal discussion

Sample
Descriptionl'fype Soil $ample Collected by Laboratory

Sampling Location Project Site $ample
Quantlty/Packlng

1 kg X 1No. Polyethene
bag

Date of Sampling 30.09.2022 Date of Receipt of
$cmple 03.10.2022

Sampling
Frocedure

Manual of Soil Testing, Department of Agriculture & Cooperation,
Ministry of{gricutture, Govt. India

Date of Start of
Analysls 05.10.2022 Date of Completion of

*nalysie 13.10.2022

$r.
No. Parameter Unit Result Hethod Rcference

1

Discipline: chemical resting; Praduct Gr*up: Polluttron & Envlronment ($oll)

pH (1:5 Suspension) 10.2 FAO :.975, Sec.III,1, Page No. 65

2 Moisture Content Va 13.0 lg272t) (Part II); 1973, RA 2020, Ed. 3.1

J Organic Carbc,n EQL
Vo

0(LOQ 2)

4 Available Nitrogen (as N) mg/kg BQL
(LoQ:20)

Menuat of Soil Testing, D€partment of
Agriculture & Cooperation, Ministry ol'
Agriculture, Govt. lndia, Sec.4-17, Page No
83.
lvlanual Of Soll Testing, Department of
Agriculture, & Cooperation, Ministry of
Agriculture, Govt. India, Sec 4-17,.Page No.
89

5
Available Phosphate
(as P) mg/kg 4.88 FAO 1976, Sec. III, 12-1, Page No. 157

6 TotalCadmium (as Cd) mg/kg BQL
(LoQ:2)

USEPA/SW 846 Method 30508, Rev.2:
Sec.1996 and 70008, R.ev.2, Feb 2007

7 TotalChromium (as 3g mg/kg 2q.9 USEPA/SW 846 Method 30508, Rev.Z:
Dec.1996 and 70008, Rev.2, Feb 2007

I Totat Copper (as Cuj m9/kg USEPA/SW 846 Method 30508, Rev.2:
Dec.1996 and 70008, Rev.Z, Feb 2007

I TotalLead (as Pb) mgll(g

tQ2"

8.43 USEPA/SW 846 Method 30508, Rev,2:
Dec.1996 and 70008, Rev.2, Feb 2007
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@ Mahabal Enviro Engineers Pvt. Ltd.
Engineer, Consultant, Environmental Monitoring Laboratory"$r,?"r,ffi6f$Let

No.1 @

ffi

tc.7{r,

ENVIRO ENGINEERS PVT. tTO.

MAHA6ER
Note:
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I, fhe result listed refers only to the tested sample(s) and applicable pararneter(s).
2, Thls rcport is flot to be repr*duced Bxcept in fuil, withcut written fipproval of the laboratory.

ffi
Pqgle Zof 2

QFtSALW02{l**e No A3 U 05.12.2019, AM00 Dr00

Plot lrfa, F-7, Road l{o. !1, HIDC Wagle Ertate, Thane trtlmt - 4006Od !{ahurerhtra
(rurn Opp Toyota Shcw Room 600 m from Hotel Rukhmini Palace. Hext to Ashida flectrical. Near I B Sawant 8us Stop)
Phone: 2582 0638 / 3L?g I L66? I 3L54 Fax; +9 1-22-25823543 thane@mahabal.com

Sr.
No. Parameter Un!t Result Method Reference

10 TotalZinc (as Zn) rng/kg 55.1 usEpA/sw 846 tvtethod 30508, Rev.2:
Dec.1996 and 70008, Rev.2, Feb ?007

Remarks: All results ar€ on ag received basis. BQL: Below Quantlfication UmiU LOe: Umit of
Quantlflcotion

ln

*O
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& Mahabal Enviro Hngineers Pvt. Ltd.
Engjqe-er, CgnguJlant, Environmental Monitorinq Laboratory & Contractor

Plot Nos. t3,14,17,L8, Grampanchayat Bokhara, I kmTrom Nagpur City,
Opp, Patel Petrol Pump, Chhlndwara Road, Koradi, Dlst.Nagpur-441111

Phone : 9 L-t tZ-Z6L2t6Z, Z6LZZLZ, Ceil : 9326279040
Emai I ; mg ha ba l. n ao p u r@$n a i l. com. mahabal. laboratory@gmatl.qom

Test

FOR I{AHAtsAL ENVIRO ENGINEERS PW. LTD.

\l)%
;'J'f,XlilT'o. 

" 
A NA"..ffi

EI;EEIffi
Note:
1' The result listed refers only to the tested sample(s) and appllcable parcmeter(s).
2. Thls report is not to be reproduced except in full, without written approval of tie laboratory.

Pog* I afl
QFlSALEQ2ilsne No 03 Dt 05. I 2. 20 I 9, Aild W Dt N

Plot I*o. F-7, Road l{o, 2f,, }4IPC Wagle fstate, Thane West * 4OQ6O*, l{eharashtra
(rurn OSp ?oyota Show Room 600 m from Hotel Rukhmini Palace. Next to Ashida Electrical, Ne€r I B Sawont Bus Stop)
Phone; 2582 0658 / 3139 I L663 I 9Lt4 Fax: t g I -22-258235{3 tha ne@maha bal.com

Report l{ o. I M E- N G0 14907N -22 1 0 1 3-SA- MANGN OLIA- FUN E Dater 13.10.2022
Order RefercnceName and

Addrecs of
Cuetomer

"Hlngnoliro, by ParanJape Schemes Ltd,
S. No. L3612, Baner Pashan Link Road,Vill:

n Tal: Haveli, Dist: Pune.Pasha As per verbal discussion

Sampte
Descrlptlon/?Vpc Soil Sample Collected by Laboratory

Sampling
Location Project Site Sample

Qsantity/Packing
1 kg X 1No. Polyethene
bag

Date of Sarnpling 30.09.2022 Date of Recelpt of
$ample 03.10.20e2

Sampling
Procedure

Manual of Soil Testing, Departrnent of Agriculture & Cooperation,
Miryislry of Agriculture, Govt. IJrdia

Dste of Start of
Analysio 06.10.2022 Eate of Completion of

Analysic 13.10.2022

Sr.
No. Parameter Unit Result l,lethod Referencc

Dlscipline: Chemical Testing; Product Groupr Pollution & Envi (soil)
1 Chloride (as Cl) mg/k9 30.0 USEPA / SW 846/ 9253

2 Sulphate (as $Or) mg/kg 43.8 $ 272A (Part XXVII):L977, RA 2001.

5 Oil& Grease mg/ks BQL
(LOQ:s) CPCB (HW) manual, Page No. 156

f,emark$ All results are on as received basls. BQL: Below quantiflcation Limit; LoQ: Ltmit of QuantiFication

&

rt

T.C
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Item No. 2 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)

Original Application No. 38/ 202 O(WZ)
I.A. No. 48/2o2o(wz)

Tanaji B. Gambhire
.Applicant

Versus

Union of India & Ors.
Respondent(s)

Date of hearing: 23.O2.2023

CORAM: HON,BLE MR. JUSTICE DII{ESH KUMAR SIIYGH, JUDICIAL MEMBER
HON'BLE DR. VIJAY KULI(ARNI, EIXPERT MEMBER

Applicant

Respondent(s)

Applicant in-person along-with Mr. Vijay Mhaske, Advocate

Mr. Rahul Garg, Advocate for R-1/MoEF&CC &
R-9 & 10/PMC
Mr. Aniruddha Kulkarni, Advocate for R-3/Envt. Deptt. &
R-4/ SEIAA & R-5/SEAC-rrr
Ms. Manasi Joshi, Advocate for R-6 & 7/MPCB
Mr. R. B. Mahabal along-with Mr. Sachin S. Gore,
Advocates for R-12/PP

ORDER

1. As per our previous order dated 12.01.2023, we have to hear this

matter only on the preliminar5r issue of limitation. There is no separate

application filed from the side of Respondent No. 12/Project Proponent in

respect of rejecting the present application on the ground of being barred

by limitation but in the counter affidavit dated O7.O1.2O23 frled by the

Respondent No. 12/Project Proponent, which is annexed at page nos. 332

to 379 of the paper book, in para no. 6, it is stated that tJ:e first

Environmental Clearance was granted to the Answering Respondent on

25.06.2007. The construction was completed as per the sanctioned plans,

including the parking floors in t]le year 2OO9, which included basement

parking floors of an area of 12,1 10 m2. The date on which the cause of

Page 1 of 12
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action first arose is 09.09.2009, when the l"t part of the Completion

Certificate of PMC was given and from that date, there is 3953 days delay

in filing the present Original Application i.e. cin 06.07.2O2O.

2. From the side of Applicant, it is mentioned in relevant para no. 30

sub-clause (b) of the Original Application that the present application has

been filed raising substantial questions relating to environment and this

application is filed within five years from the cause of action first arose on

17.12.2019, when the Project Proponent procured the Consent to

Establish and initiated construction for expansion. The present

application is filed within six months from 17.L2.2OI9 (excluding the

period from 23.03.2O2O to 08.06.2020 of Lockdown due to COVID-l9,

which is exempted by the Honble Supreme Court of India).

3. Heard the arguments of the learned Counsel for the Applicalt as

well as learned Counsel for the Respondent No. 12/Project Proponent.

4. The learned Counsel for the Respondent No. 12 has argued that the

land was purchased for the project in question in the year 2005 and the

building plan was got sanctioned from the PMC on 12.07.2006, which

was prior to come into force of EIA Notification dated 14.09.2006.

Therefore, no area was required to be considered while granting the EC

because the said provision came into force only after 14.O9.2O06. The

Project Proponent has been granted EC under the EIA Notification, 2OO4,

which provided that if footfall exceeded 1000 persons or it exceeded

effluent of 5O cubic meters per day or the investment exceeded Rs. 5O

crores, the EC would be required. The Project Proponent did not raise any

construction between the period from the .year 2OO9 to 2O19. As on

2O.O9.2O19, the EC for expansion was granted for the project in question

(commercial project). The Applicant could not have challenged the earlier

Page 2 of 12

33

965



constructions/work done by the Project Proponent, which was completed

prior to 17.12.2019. It is further argued by him that the part of the

project, which was completed earlier i.e. Building A, B, C & D of the

residential projects, were handed over and tJ..e residents have also formed

their association. He has also drawn our attention to the definition

provided under Section 2 (d) of the Water (Prevention and Control of

Pollution) Act, 1974, which says as follows:-

o "occupier", in relation to ang factory or prembes, means the
person who tro's control ouer the affairs of the factory or the
premises, and. irrcludes, in relation to ang substance, the person
inpossession of the substance;D

5. Therefore, it is argued by the learned Counsel for the Respondent

No. l2/Project Proponent that since the building has been handed over to

the occupants and it was the responsibility of the occupiers to operate

the STP and OWC etc. and that it was no longer the burden of the Project

Proponent/Developer.

6. Thereafter, the learned Counsel for the Respondent No. l2/Project

Proponent has drawn our attention to page no. 419 of the paper book,

which is a Judgment dated 03.10.2012 passed by the Principal Bench of

this Tribunal in Appeal No. 37 of 2012 (Real Gem Buildtech Put. Ltd. us.

State of Maharashtra) and reliance is placed at para no. 5 of the said

Judgment, which is quoted herein below:-

"Upon lrcaing learned Counsel for the parties, it is amplg clear
that the impugned order does not reflect as to uthether rejection
of the EC for three basements was done on ground of ang
aduerse enuironmental impact. In fact, ute find that no
enuironmental bsue is inuolued in the matter. The mateial on
record does not shout that the third basement is likelg to cause
ang seious impact on the enuironment. The Counsel for the
respond.ent submits that the question of proper muck disposal,
the disposal of debrb and. the disposal of earth excauation from
the building and basement i.s also reqtired to be considered. He
submits that proper di.sposal of such waste material has to be
ensured from the appellant. He furtter submits that if the third
basem.ent has been constructed uithout the EC then the

Page 3 of 12
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appellant is liable for appropriate pennltg under Sectian 15 of
The Enuironment (Protection) Act, 1986."

7. Having relying upon the above ruling, it is argued that in the

present case as well, no environmental issue is involved. Thereafter, he

has drawn our attention to page no. 610 of the paper book, which is a

Judgment dated 1O.O2.2O22 delivered by the Tribunal in Oiginal

Application No. 31/2020 (WZ) (Shashikant Kamble us. M/s. Embassg

Propertg Deuelopers Put. Ltd.), where-in in part no. 5, following is held:

"The PP has filed a replg inter alia raising the plea of limitation.
It is submitted that no part of cause of action has arisen uithin
fiue gears prbr to filing of the OA. No continued uiolation pointed
out. Thus, the Tibunal cannot entertain the application beyond
statutory limitation."

8. We do not find the facts of this case narrated in this Original

Application, therefore, we cannot compare the facts in the present case

with the facts of Original Application No.3l/2022 and hence, under what

circumstances, it was held by the TribunSl that the application was

beyond statutory limitation, cannot be appreciated by us.

9. Much emphasis was laid down by the Respondent No. l2lProject

Proponent that the present project is a different one than the project,

which has already been completed earlier i.e. Building A, B, C & D on the

ground that the buildings which were pennitted to be constructed in

accordance with the DCR of the year 1989, under that full utilization had

been made of the Floor Space Index (FSI). The present project is allowed

under DCR of 2015, which has given additional FSI, which could not

have been done earlier. Therefore, the two projects should be treated to

be separate and not one. Hence, present application deserves to be

dismissed being time barred.

10. On the other hand, learned Counsel for the Applicant has drawn

our attention to page no. 279 of the paper book, where-in the Applicant
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has challenged the Consent to Establish and Consent to Operate and the

present petition has been filed under Section 15 of the National Green

Tribunal Act, 20 1O. He has drawn our attention to page no. 282 of the

paper book, where-in following is held by the Joint Committee:-

"It is obserued that afier handing ouer of the said
completed project, PP has reneuted CTO from time to time
(uith gaps of feu gears) till dated 31/ 12/2016, as per
condition no. 2 (III) of CTO granted on O2/08/2010 bg
MPCB i.e. "The project proponent shall operate STP for fiue
gears from the date of Occupation certificate". Houteuer,
the joint committee opined that though the PP has made
"Deed of Declaration" and mentioned that necessary
reneutals shall be done bg the office bearers/elected
committee members. Hotueuer, the project proponent name,
uarious licenses & clearances (uiz. enuironmental
clearance, CTO etc.) in the name of M/ s Paranjape
Schemes (Construction) Ltd., Pune haue not get been
transferred in the name of "Magnolia Apartments". Abo,
presentlg (as per expansion EC dated 20/ 09/ 2019), the PP
is utilizing additional FSl o/ uthole plot area and for uhich
the PP has applied for CTE to MPCB on 17/12/2019 for
expansion of residential & commercial project of total plot
area of 17,400 sq-m for total proposed built-up area of
35,966.35 sq-m /FSI: 24,274.35 sq.m & iVon-FS/: 11,692
sq.m). Hence, the earlier project including the expanded
project mag be treated in a holistic manner rather treating
as a separate component."

11. Having drawn our attention to the above, it is argued that the Joint

Committee itself has recommended that the expanded project be treated

in holistic manner rather than be treated as a sep€rrate component.

Thereafter, our attention is drawn to page no. 382 of the paper book,

which is the Sanction Plan of the project and it is indicated by him that

in this plan, the area which is shown as podium level, is forming part of

the original plan, which is said to have been completed earlier i.e.

Building A, B, C & D and that above podium, now fresh construction is

being made, which should be treated to be one project as a whole, rather

than a different project. Besides that, it is further argued by him that at
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page no. 279 of the paper book, it is recorded in the Joint Committee

report that BOD and COD were found to be exceeding the prescribed

discharge standards, which clearly indicated of the fact that the STP was

not in operation. It is further pointed. out by him that he has challenged

a1l the violations, which are narrated by him in the application, which

pertain to Consent to Establish and Consent to Operate and it is

apparent that there were gaps in obtaining the Consent to Operate by the

Project Proponent. Therefore, in the light of the law laid down in The

Fonaard Foundation & Others us. State of Karnataka & Ofhers, this

should be treated to be the recurring cause of action and should not be

treated to be time barred. The relevant portion of the said case law is

reproduced here-in below for the sake of convenience:-

"24. For a dispute to culminate into a cause of action, actionable
under Section 14 of the NGT Act, 2O1O, it has to be a 'composite
cause of actian' meaning that, it must combine all the
ingredients spelled out under Section 14(1) and (2) of the NGT
Act, 2O1O. It must satisfg all the lejal reqirements i.e. there
must be a dispute. There should be a substantial question
relating to enuironment or enforcement of ang legal right relating
to enuironment and such question should aise out of the
implementation of the eruzctments specified in Schedule I. Action
before the Tibunal must be taken within the prescibed peiod
of limitation triggeing from the date tuhen all such ingredients
are sati.sfied along uith other legal requirements. Accrual of
'cause of actbn' as afore-stated utould haue to be considered as
to tuhen it first arose.

25. In contradistinction to 'cdtlse of actbn first arose', there
could be 'continuing cause of action', 'reanrring cause of action'
or 'successiue cantse of action'. These diuerse connotations uith
reference to cause of action are not sAnonAmous. Th"A certainlg
haue a distinct and different meaning in law, 'Cantse of action
first arose' uould refer to a definite point of time uhen requisite
ingredients constituting that 'cause of action' were complete,
prouiding applicant right to inuoke the jurisdiction of the Court or
the Tribunal. The 'Right to Sue' or 'right to take action' would be
subsequent to an accrual of such right. 77rc concept of
continuirE urong uhich utould be the found.ation of continuous
cause of action has been accepted .bg the Hon'ble Supreme
Court in the case of Bal Krishna Saualram Pujan & Ors. u. Sh.

Daganeshutar Maharaj Sansthan&Ors., AIR 1959 SC798.
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26. In the case of State of Bihar u. Deokaran Nenshi and. Anr.,
(1972) 2 SCC 89O, Hon'ble Supreme Court uas dealing ulith the
prouisions of Section 66 and 79 of the Mines Act, 1952. Ttrcse
prouisions prescibed for a penaltg to be imposed upon guiltg,
but prouided that no Court shall take cognizance of an offence
under Act unless a complaint thereof has been made uithin sk
months from th.e date on uhich the offence is alleged to haue
been committed or uithin sk months from the date on uthich the
alleged commission of the offence came to the knoutledge of the
Inspector, whbheuer is later. The Explanation to the prouision
specificallg prouided that if the offence in question is a
continuing offerrce, the period of limitation shall be computed
uith refererrce to euery point of time duing uhich the said
offence continues. The Hon'ble Supreme Court held as under:

"5. A continuing offence is one uhich is susceptible of
contiianance and is distinguishable from the one tahich
is committed orrce and for all. It is one of those offences
uhich arises out of a failure to obeg or comply uith a
rule or its reqtirement and uhichinuolues a penalty, the
liabilitg for uhich continues until the rule or its
reEtirement is obeged or complied with. On euery
occasion that such disobedience or non-compliance
occltrs and" recurs, there is the offence mmmitted. The
distinction between the hto kinds of offences rc betueen
an act or omission uthich constitutes an offerrce once
and for all and an act or omission tuhich continues and.
ttrcrefore, cortstitutes a fresh offence euery time or
occasion on uhich it continues. In the case of a
continuing offence, there is thus the ingredient of
continuanrce of the offence uhich is absent in the case of
an offence uhich takes place uhen an act or omrbston rs
committed orrce and for all."

27. Wheneuer a urong or offence is committed and. ingredients
are satisfied and repeated, it euidentlg would be a case of
'continuing urong or o;fferrce'. For instance, using the factory
uithout registration and licence u)as an offerrce committed euery
time the premises uere used as a factory. The Hon'ble Supreme
Court in the case of Maga Rani Punj u. Commissioner of Income
Tox, Delhi, (1986) I SCC 445, uas consideing, if not filirq
refitrn within prescibed time and utithout reasonable caltse,
tuas a continuing urong or nat, the Court held that continued
default is obuiausly on the footing that non-compliance with the
obligation of making a return i,s an infraction as long as the
default continued. The penaltg i.s imposable as long as tlrc
default continues and as long as fhe assesse does not complg
ttith tlrc requirements of laut he continues to be guiltg of the
infraction and exposes himself to the pernltg prouided bg laut.
Hon'ble High Court of Delhi in the case of Mahauir Spinning
Mills Ltd. u. IIb l,easing And Finances Co. Ltd., 199 (2013) DLT
227, tlhile explaining Section 22 of the Limitation Act took the
uieut that in the case of a continuing breach, or of a continuing
tort, afresh period of limitation begins to ntn at euery moment of
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time during uhich the breach or the tort, as the case mag be,
continues. Therefore, continuing the breach, act or wrong usould
calminate into the 'continuing cause of action' once all the
ingredients are satisfied. Continuing cause of action thus,
becomes releuant for euen the determination of period of
limitation utith reference to the facts and circumstances of a
giuen case. The uery essence of continuous cause of action is
continuing source of in1ury uhich renders the doer of the act
responsible and liable for consequence in laut.
Thu.s, the expressiorts 'cattse of action first arose', 'continuing
cause of action' and. 'recurring cause of action' are utell arcepted
cennons of ciuil jurispruderrce but theg haue to be understood
and applied uith reference to the facts and ciratmstances of a
giuen case. 1l is not possible to lag down uith absolute cerTaintg
or exactitude, their definitiorTs or limitations. Theg utould lwue to
be construed uith
reference to the facts and. ciranmstances ofa giuen case. These
are generic concepts of ciuil lau uhich are to be applied tuith
acceptable uaiations in law. In light of the aboue discussed
position of lata, we maA reuert to the facts of the case in hand.

28. The settled position of law is that in lau of limitation, it is
only the injury alone that is releuant and not the consequenccs
of the injurA. If the urongfitl act causes the injury uhich i.s

complete, there is no continuing urong euen though the damage
resulting from the act maA conttnue. In other words distinction
must be made betuteen continuance of legal injury and. the
continuance of its injurbus effects. Where a urongfttl act
produces a state of affairs, euery moment continuance of uthich
is a neut tort, a fresh cause of action for continuance lies.
Whereuer a suit is based on multiple cause of action, peiod of
limitation uill began to ntn from the date uhen the ight to sue

first accrues and" successiue ublation of the ight mag not giue
rbe to a fresh cause of action. [Ref: Khati Hotels Priuate Limited
and- Anr. u. Union of India (UOI) and Anr., (2O11) 9 SCC 126, Bal
Krishrn Saualram Pujan & Ors. u. Sh. Daganeshuar Maharaj
Sansthan & Ors, AIR 1959 SC 798, G.C. Slnrma u. Municipal
Corporation of Delhi, (1979) ILR 2 Delhi 771, Kuchibotha
Kanakamma and Anr. u Tadepalli Ptanga Rao and Ors., AIR
1957 AP 4191.

29. A cause of action uthich is complete in all respects giues
the applicant a right to sue. An applicant has a right to brirry an
action upon a single cause of action uhile claiming different
reliefs. Rule 14 of the National Green Tiburutl (Practise and
Procedure) Rules, 2011, shaws the clear intent of the framers of
the Rttles that multiple reliefs can be claimed in an application
prouid.ed they are consequential to one another and are based
upon a single cause of actian. Different causes of action, thus,
mag result in institution of different applications and therefore,
there is exclusion of the concept of the 'joinder of causes of
action'under the Rules of 2011. The multiple cause of action
again raould be of tu.to kinds. One, ihich arise simultaneouslg
and other, uhich arbe at a differenl or successlue point of time.
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In first kind., cause of action accrues at the time of mmpletion of
the urong or injury. In latter, it mag giue rise to cause of action
or if the statutes so prouide uhen the 'cause of action first
arose' euen if the urong taas repeated. Where the injury or
urong i.s complete at different times and mag be of similar and
different nature, then euery subsequent Lurong depending upon
the facts of the case mag giues rise to a fresh cause of action.

To this general rule, there could be exceptions. In particular such
exceptions could be carued out bg the legislature itself. In a
statute, uthere framers of laut use the phraseology like 'cause of
action ftst arose' in contradistinction to 'cause of action'
simplicitor. Accrual of right to sue means accntal of cause of
actionfor suil. The expressions 'uhen right to sue first arose' or
'cdttse of actbnfirst arose' connotes date uhen right to sue first
accrued, although cause of action mag haue arben euen on
subsequent occasions. Such expressions are noticed in Articles
58 of the Limitation Act, 1963. We mag illustrate this bg giuirE
an example with regard to the laws that ute are dealing here.
When an order granting or refusing Enuironmental Clearance is
passed, nght to bring an action accrues in fauour of an
aggieued person. An aggieued person maA not challenge the
order gronting Enuironmental Clearance, horueuer, if on
subsequent euent there is a breach or non-implementation of the
terms artd conditiorts of the Enuironmental Clearance order, it
uould giue right to bing a fresh action and utould be a complete.
and composite recurring cause of action prouiding a fresh peiod
of limitation. It i.s also for the reason that the cause of action
accning fromthe breach of ttrc conditions of the consent order is
no uaA dependent upon the initial grant or refusal of the
consent. Such an euent would be a complete cause of action in
itself giuing rbe to fresh right to stte. Thus, uhere the legislature
specificallg requires the action to be brought utithin the
prescribed perbd of limitation contputed from the date uhen the
cause of action'first arose', it uould bg necessary implication
exclude the .extension of limitation or fresh limitation being
counted from euery continuing Lurong, so far, it relates to the
same u)rong or breach and necessailg not a recurring cause of
action.

30. Nou, we utould deal uith the corrcept of recurring cause o;f
action. The utord'recttrring' means, something happening again
and again and not that which occurs onlg once. Such
reocatrrence could be freqtent or periodical. The recurring
urong could hdue rteut elements in addition to or in substitution
of the first urong or uhen 'cause of action first arose'. It could
euen Lutue tlLe same feafitres but its reocculTence i-s complete
and composite. The reanrring cause of action uould rat stand
excluded bg the expression'cdttse of action first arose'. In some
situatiory it could euen be a complete, di.stinct cause of action
hardlg hauirrg nexus to the first breach or u)rorlg, thus, not
inuitirq the implicit consequences of the expression 'cause of
actian first arose'. The Supreme Court clarified the distinction
betueen continuing and recarring cause of action tuith some
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finesse in the case of M. R. Gupta u. tJnion of India and others,
(1995)5 SCC 628, the Court held that:

"The appellant's gieuance that his pag fixation utas rat
in accordance uith the ntles, was the assertion of a
continuing urorlg against him uhich gaue rise to a
recurring cause of action each time he uas paid a
salary uhbh uas not computed in accordance utith the
rules. So long as ttte appellant is in seruice, a fresh
cause o.f action arises euery month uhen he is paid his
monthlg salary on the basb of a urong computation
made contrary to nies. It is no doubt true that it tle
appellant's claim is found arrect on meits. He ttould
be erttitled to be paid according to the properlg fixed pag
scale in the fuhtre and the questbn of limitatian utould
ari.se for recouery of the anears for the past period. In
other uords, the appellant's claim, if ang, for recouery of
arrears calculated on the basis of differenre in the pag
which ha's become time baned utould rwt be
recouerable, but he tuould be entitled to proper fixatian
of his pag in accordance utith rules and to cessation of a
continuing u)rong if on merits his claim i.s justified.
Similarlg, ang other consequential relief claimed bg him,
such as, promotion etc. utould also be subject to tlrc
defence of laches etc. to di.sentitle him to those reliefs.
The pag Jixation can be made onlg on the basis of the
sihtatian existing on 1.8.1978 utithout takirry into
account ang other consequential relief uhich may be
barred bg his laches and the bar of limitation. It is to
this limited extent of proper pag ftxation the application
cannot be treated as time barred since it is based on a
recurring cause of action.

Tle Tibunal misdirected itself when it treated the
appellant's claim as 'one time action' meaning therebg
that it uas not a continuing urong based on a recurring
cause of action. The claim to be paid. the correct salary
computed on the basis of proper pag fixation, is a right
uthich subsists duing the entire tenure of seruice and
can be exercised at tlrc time of each pagment of tlrc
salary uhen tlp emplogee rs entitled to salary
computed conectly in accordarrce uith the rules. This
ight of a Gouernment seruant to be paid the correct
salary throughout his tenure according to computation
made in accordance with rules, is akin to the right of
redemption uthich is an incid,ent of a subsisting
martgage and" subsbts so /ong as ttrc mortgage itself
subsists, unless the equitg of redemption is
extinguished. It is settled that the ight of redemption is
of this kind. (See Thota Chirw Subba Rao and Ors. u.

Mattapall| Raju and Ors. AIR (1950) F C1."

31. The Contlnulng cause of cctlon utouW refer to the
srrnre act or transactlon or ser{es of such o:cts o"
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transactlons. The recurring cause of action uould haue an
element of fresh cause uthich by itself tuould prouide the
applicant the rtght to sue. It mag haue euen be de hors the first
cause of action or the first u)rong bg uhich the ight to sue
accntes. Commission of breach or infingement mag giue
recurring and fresh cause of action utith each of such
infingement like infringement of a trademark. Euery rejection of
a ight in lauL could be termed as a reanrring cause of actbn..

[Ref: Ex. Sep. Roop Singh u. Union of India and Ors., 2006 (91)
DRJ 324, M/s. Bengal Waterproof Limited u. M/s. Bombag
Waterproof Manufacttting Compang and Another, (1997) I SCC
eel.

32. The pinciple that emerges from the aboue discussion is that
the 'cause of action' sati.sfging the ingredients for an action
uhich mtght arise subseqtentlg to an earlier euent giue result in
accruql offresh right to sue and hence reckoning offresh period
of limitation. A recurrlng or corrltlnuouli ccuse of actlon mag
glae rlse to a fresh co,use of actlon resultlng ln fresh
c'ccruc,l of rlght to sue, In such cases, q subsequent wrong
or lnJury uouLd. be lnd.ependent of the flrst utrong or
tnJury clad a subsequent, composlte and. complete cause
of actlon would not be htt bg the e4tresslon 3cause oJ
actlon flrst arose' as it ds lndependent acctttal oJ rlght to
sue. In other utords, a recurring cause of action is a distinct and
completed occurrence made of a fact or blerLd of composite facts
giuing rise to a fresh legal injury, fresh right to sue and
triggering a fresh lease of limitation. It uould not mateiallg alter
the character of the preposition that it ltas a reference to an
euent uhich had occurred earlier and was a complete cause of
action in itself. In that sense, recurring cause of action uthiclt is
complete in itself and satisfies the requisite ingredienk uould
trigger a fresh peiod of limitation. To such composite and
complete cause of action that has arisen subsequently, the
phraseology of the 'cause of action first arose' tuould not elfect
in computing the period of limitation. The concept of cause of
action first arose must essentiallg relate to the same euent or
seies o;f euents which haue a direct linkage and arise from the
same euent. To put lt slmplg, lt utould be (rct or serles of
acts whlch arise from the so;me euent, mag be at dtfferent
stages. This expression utould not de bar a composite and
complete cause of action that has arisen subseqtentlg. To
illustratiuelg demonstrate, ue maA refer to the challenge to the
grant of Enuironmental Clearance. When an appellant
challenges the grant of Enuironmental Clearance, it cannot
challenge its legalitg at one stage and its impacts at a
subsequent stage. But, tf the order grantlng E;nvlronmlental
Clea,ra;nce ls amended at a subsequent stage, then the
appellant can challenge the subsequent ll:merl;dmerrrts at q
later stage, lt betng a complete and. comltoslte cause of
actlon that has subsequentlg arlsen and uould. not be htt
bg the concept oJ cause of acttonflrst arose."

Page 11 of 12

42

974



12. After having heard the riva-l contentions, we are of the view that in

view of the recommendations made by the Joint Committee, the present

project is nothing but an expalsion of the earlier project and should be

treated in holistic m€rnner. We are of the view that the date which has

been mentioned by the Applicant i.e. 17.12.2019 for expansion when the

Consent to Establish of the said projectwas.allowed, can be said to be a

valid date for calculating of the period of limitation and since this

Application has been filed under Section 15 of the National Green

Tribunal Act,20 10, which provides 5 years period + 60 days at the

discretion of the Tribunal on being shown satisfactory ground for the

delay, we find that taking into consideration the recurring cause of

action, the principle of which has been laid down by this Tribunal in

Fonaard Foundation u. State of Karnataka case (supra), this application is

not found to be time barred. This issue is decided accordingly.

Put up this matter on 24.O4.2O23

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

February 23,2023
Original Application No. 38/ 202OW Z)
I.A. No. 48/2O2O(WZ\
P.Kr
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